
FORM F
PROOF OF CTAIM BY CREDITORS (OTHER THAN FINANCIAI. CREDITORS AND OPERATIONAL

CREDtroRs)

of the lnsolvency ond Bonkruptcy Boord of tndia
Process for Corporate persons) Regulations, 20j.61

IUnder Regulotion gA
( I n so lve ncy Resol utio n

To,

The lnterim Resolution professional / Resolution
lVIr. Anil Matta
Matta & Associates, 3Og, RG Trade Tower,
Plot No. B-7, Netaji Subhash place, pitampura,
New Delh i-110034
Email: mattaassociates@gmail.com

From

M/s Modern Construction Company (Delhi)
Having its office at 902 Akash Deep Building
26-4, Barakhamba Road, New DelhfllOOOl

Subject: Submission of proof of claim.

Madam / Sir,

PARTICUTARS

Name of the creditor

Date - 28 MAy 2022

Professiona I

M/s Modern Construction Company (Delhi), hereby submits the following proof
of claim in respect of the corporate insolvency resolution process in the case of
K.S.N. Buildwell pvt. Ltd. /,,Corporate Debtor"/ the details of the same are set
out belowl

2. ldentification number of the
creditor
(lf an incorporated body
corporate, provide
identification number and
proof of incorporation. lf a
partnership or individual,
provide identification record*
of all partners or the
individuals

M/s Modern
(Delh i)

Construction Compa ny

I\4 R. NIRMAL JAIN
PAN . AAFPJ4303A

AADHAR - 2414 5332 64oe
PASSPORT - S3468854

MR. I/ANISH JAIN
PAN - AAFPJ4304H

AADHAR - 84204896 5067
PASSPORT - 26358844

ction Co. (Delhi)Co. (Delhi)

arlqer Partner

S. No. Particulars



3. Address and email address of
the creditor for
correspondence

Description of the claim
(lnclud ing the amount ofthe
claim as at the insolvency
commencement date)

902 Akash Deep Building 26-4,
Bara khamba Road,

New Delhi-110001
Email: info@mccdelhi.com

ln compliance the
Memorandum of Understanding/
Settlement Agreement (',MOU,,)
executed between I\4/s lvlodern
Construction Company (Delhi)
("Claimant" ) and M/s Sarvottam
Realcon Pvt. Ltd (i.e., the sister
concern of the Corporate Debtor)
and the Claimant entered into the
a llotment agreement dated 18
December 2018 with the
Corporate Debtor ("Allotment
Agreement").

2. ln terms of the Allotment
Agreement, the Corporate Debtor
allotted the Claimant Shop No. 01,
at ground floor of Plot C-1, Sector-
16, Atal Chowk, Vasundhara,
Ghaziabad, in the complex name y
Sarvottam Pride having super area
6979 sq. feet ("Shop") along with
usage rights of one covered car
pa rking.

ln terms of
Agreement

the Allotment
and MOU,

consideration of INR 5,33,96,329
was paid to the Corporate Debtor.

4. The said amount ot tNR

5,33,96,329/- paid to the
Corporate Debtor is being claimed
herein by the Claimant along_witll:

ction Co. (Delhi)

4.

man ish@ mccdelhi.com

Partner



Details of documents
reference to which claim
be substantiated

L lnterest of 18% p.a. from 18
August 2018 tjll 28 May
2022 on the amount of tNR
5,33,96,329/- i,e., tNR
36 ,31-2 ,429 / -
Future interest @ 18% p.a.
from the date of submission
of the present claim i.e., 28
May 2Q22 till the date of
realization of the claim.

Thus, the totalclaim amounting to
INR 8,97,08,758l- plus interest @
18% p.a. from 29 May 2022 ti the
date of realization is being claimed
by the Claimant.

Memorandum ot unaerstanaing 7
Settlement Agreement dated 1g
August 2018 executed between
the Claimant and sister concern of
the Corporate Debtor i.e., M/s
Sarvotta m Realcon pvt. Ltd.

Allotment Agreement dated 1g
August 20J.8 executed between
the Corporate Debtor and
Cla ima nt

As a matter of background, it is
submitted that the sister concern
of the Corporate Debtor i.e., M/s
Sarvottam Realcon pvt. Ltd.
launched a multistoried project to
be developed at lndirapu ram,
Ghaziabad, UP under the name
and style of "Sarvottam Shree,,

,

5. by
can

2. M/s Sarvottam Realcon
awarded the entire work
the construction of three

Pvt. Ltd, l

related to
towers in

trugtion Co. {Delhi)

Details of how and when the
claim arose

For Mod Co. (Delhi)

Partner

__t_
For Modem



For Moder, (Delhi) For Moderi

Partner

aforesaid project namely Toweia, 
I

B and C to the Claimant vide work

3. Pursuant to the work order, the
Cla ima nt commenced the work
and raised running account bills on
M/s Sarvottam Realcon pvt. Ltd
from time to time. However, M/s
Sarvottam Realcon pvt. Ltd.
defaulted in making payment of
the runnjng account bills and other
bills and charges to the CIaimant.

4. Subsequently, the Claimant issued
a notice dated 15 December 2017
under the relevant provisions of
the lnsolvency and Bankruptcy
Code,2016 (tB Code) and calted
upon M/s Sarvottam Reatcon pvt.
Ltd. to pay the outstanding
amount.

5. Since, M/s Sarvottam Realcon pvt.
Ltd. failed to make payments, the
Claimant was constrained to file an
application under Section 9 of the
lB Code bearing Cp No. (t8)-510
(ND) of 2017 seeking initjation of
Corporate lnsolvency Resolution
Process of M/s Sarvottam Realcon
Pvt. Ltd.

6. During the pendency of the
aforesaid application, the Cla ima nt
a micably settled the disputes,
differences and claims, with M/s
Sarvottam Realcon pvt. Ltd. inter
alia, on the condition that out of
total outstanding amount of INR
6,7 5,96,329 / -, the sister conccrned
of M/s Sarvottam Realcon pvt. Ltd.

ion Co. (Delhi)



Co. (oelhi)

i.e., the Corporate Debtor will
allot/ transfer the aforementioned
Shop to the Claimant towards the
part payment of tNR 5,33,96,329
(Rupees five crores thirty three lacs
ninety six thousand three hundred
and twenty nine only).

7. ln this regard, the MOU duly
records that M/s Sa rvottam
Realcon Pvt. Ltd. paid, by way of
internal adjustment / transfer, the
said amount of INR 5,33,96,329/-
(Rupees five crores thirty three lacs
ninety six thousand three hundred
and twenty nine only) to the
Corporate Debtor on behalf of the
Claimant with respect to the
aforesaid Shop.

8. The Corporate Debtor, havirg
received the full consideration,
executed an a llotment agreement
in favour of the Claimant with
respect to the Shop.

9. Pertinently, pursuant to the
payment of amount of INR
5,33,96,329/- (Rupees five crores
thirty three lacs nrnety six
thousand three hundred and
twenty nine only) no amount was
left to be paid.

10.lhus, the Corporate Debtor is

liable to pay amount of INR tNR

5,33,96,3291- (Rupees five crores
thirty three lacs ninety six
thousand three hundred and
twenty nine only) to the Claimant
along with the applicable interest
as stipulated at point 4.

ction Co. (oelhi)

Partner

For Mod

Partner



Details of any mutual cr"dit,
mutual debts, or other mutual
dealings between the
corporate debtor and the
creditor which may be set-off
against the claim
Deta ils of:
a. any security held, the value
of security and its date, or
b. retention title arrangement
in respect of goods or
Properties to which the claim
refers
Details of bank account to
which the amount of the claim
or any part thereof can be
transferred pursuant to a
resolution plan

r

10. List of documents atta.hed to
this claim in order to prove the
existence and non-satisfaction
of claim due to the creditor

For lllodern

[Cljent to place his signature
Signature ofthe creditor or any

. {Please enclose the authority if this

No ne

N/a

Modern Construction Co. (Delhij
Account No:- 0179'10 2|OOOOA|76
Bank:- Punjab National Bank
lFSCCode:- PUNB0017910
Branch:- A Blocl( Connaughf placc,

New Delhi

Memorandum ot UnOerstanaine 7
Settlement Agreement dated 1g
August 201^8 executed between
the Claimant and sister concern of
the Corporate Debtor i.e., Ivl/s
Sarvotta m Realcon pvt. Ltd.

Allotment Agreement dated j-g
August 2018 executed between
the Corporate Debtor and
Claimant

8.

For Mode

ised tEDda|ron his beh
is bein!' E-ubmitted signed on beh"alf of the

p creditor)
Name in BLOCK LETTERS - MR. NtRN4AattN a rvd. rrrrm rs ruarr,t
Pos ition with or in relation to th;creAito;- PARTNEIi l

l

Address of the person signing _ W--t30, GREATER KAtLAsll

For Mode

Parlner

PART - II, NEW DELH I

onstructip{ Co. (Delhl)

C

ion Co. (oelhi)

Parlner

7.

9.



' PAN, Passport, MDHAAR or the identity card issued by the Election
Commission of lndia.

DECLARATION

l, NlRl\,lAt JAIN & MANTSH JAtN, currently residing at W_130, GK - lt, New Delhi,
do hereby declare and state as follows: -

1. K.S.N. Buildwell pvt. Ltd., the corporate debtor was, at the insolvency
commencement date, being the 13th day of May 2022, actually indebted
to me in the sum of Rs. 5,33,96,329/- (Rupees five crores thirty three lacs
ninety six thousand three hundred and twenty nine only).

2. ln respect of my claim of the said sum or any part thereof, I have relied on
the documents specified below:

3.

Date: 28 May 2022
Place: New Delh i

part thereof, neither l,
belief, for my use, had
whatsoever.

nor aty person,
or re(eived any

Memorandum of Understanding / Settlement Agreement dated 18
August 2018 executed between the Claimant and sister concern of
the Corporate Debtor i.e., M/s Sarvottam Realcon pvt. Lid; and
Allotment Agreement dated 19 August 2018 executed bqtween the
Corporate D€btor and Claimant

.

The said documents are
knowledge, information
concealed therefrom.

ln respect of the said sum or any
by my order, to my knowledge or
manner of satisfaction or security

true, valid and genuine to the best of my
and belief and no material facts have been

4.

(Delhi)For Modern

(Signatu'

For [rode Construction Co. (oelhl)

la iBfdne4



VERIFICATION

l, Nirmal
hereina

and co
therefrom.

Verified at ew Delhi on this 28th day of May, 2022

(Delhi)

lNote: ln cdse of compdny or limited'lidbility partnersh
verificotion
other entit

rin & Manish Jain the authorized representative of th
-., do hereby verify that the contents of this proof of clai
to my knowledge and beliefand no materialfact has been

ill be mdde by the director/monoger/secre
on officer duthorised for the purpose by tht

claimant
are true
ncea led

(Delhi)For Modern

(5isn l6$"'ir

t, the decl ion ond
and in e cose of

entityl.



'€dr.rfi Eqrrr
INMTO TAX D[Irr&MT

MAHENDER KUMAR JAIN

27103t1957

AAFPJ43O3A

\lUJi

rrrad T{rER
(;o!"I.)F I\DI,\

Ir



tr NirmalJain (fitrd +{)

i 90i l\rahender Kumer Jain, PLOT NO- W- 130 FLAT

^E 
N0-3.2ND FLooR, GREATER KATLASH-2, creater

E Kailash S.O. Sourh D6thr.

3 Delhi- 110048

3IFr6r 3{EF Fqi6/ Your Aa d ha a r No.:

24't4 5332 6409

.14\\\'.'€fibrr

lFriF{ Fqi6iEnroknent No.: 2017160055/03317

F-{r
a qrsr r.sri {r Tqrrl L nFrfurdr 6r Tfi |

. tr6-{r;I 6r rCrlr' 3+{-rt{ s+f-+rr;I er(I crTr + I

. T( !16 r+qift{ eftqr Er.T {nr gfi tra i I

INFORMATION

a Aadhaar is a proof of idenlity, nol of citizenship.

a To establish idenlriy, authenticate online.

a This is electronically generated tetter

ffi#ffitu",."",a E
t r 3{Mr.. tt srqrn

a qsr{?qf!r.t{r<t. a A.dhaar is vatid houghoulhe counry.
a qsr{ t Rq crc* rs 6 rr{ ircif{.f ?i{A * arrrqnnr ?. a you E6d b Bnotonty onc€ 6r aadhaar.
! TT{r {lFrl r+{ c +rrF iT. irirr i.i_{ s{r.{ f,.r\. r{n I pteaso opdarE yourhobite nuhberand o-hai address.

qrEn] Rlic lRErtI nrl n i f Tr{Fq-{d ftft. r h6 w[ hetp yo u ro avait va nous sewicss h tuire
-'--'-" "'-------'- --,< ---.------'...-...,...,>C.

fr{'{+{
NimalJain
qq frfii/ oo B: 27103/1 9s7

T.q / MALE

14 5332 6409

lttr

IRTI:

s/o: {t{r $qr( +{,
qrEi- E-(-130 *.
a-3, (f,O d(, i.{
hcrer-2, ia. +{rcr

ffi- 11oo4s

s/o srhndnenf 4h
Pror No.4'30 FLN Np..

.,,.^s-., G,..,"',.",4''so

2414 5332 6409

i-a unm, *t 16<r+ MERA AADIiAAR, MERI PEHACI-i.AN

m



BTrq-6{ furrrrr
I,rcoM[ Ttr{ DIBXIM[]\T

I'A}tENORA KUINAR JAIN

27106/1963

,-..N

alliT {I{iFTi
GOVT OTINDL{



*
;

Manish Jain ({fiq in)
S/O:M. K.Jain, W-130,3 Floor Flat No-5, Opp Balwari
RaiSchool, Greater Kailash Part-ll, Grealer Kailash,
Sodh Delhi,

Delhi- 110048

qTlI{iI sllilT{ iEqiF/ Your Aa d ha a r No :

flra{n f,rn{/Enrolment N o.. 2077 l105Agla0216

IllrrT

a qrEI{ riqFr -;r rqlT,I ?, flnt{-fi 6r
. r{sFr 6r r{IIIr 3itfiE{ qitfi+qB 6il
. r€ \rd Enqffi-{ cBi'cr eRr ar $fiqr

8420 4896 5067 a Aadhaar is a proofof identity, nol of

a To eslablish iderility, aulheniicate online

a This is electronically generaled leller.

tn BnErr<, i-ft r6a1-a

INFORMATION

a E @

. qrqR iar Ea i qrc i.

. fiER + ilq qrqai r.6 ff alr drqiEn sd d.Eri ff
arr<rr+o {.

r frqr q.r{r rff-{trq ffarsi 'ia{ n'.Tr t-i,1 qdl {d
E, r.rq. rq+ qrqd Elis {Carq xrr <.,..i;i r6f+,ra
iTff.

r$Iil vffiR

a Aadhaar is vald lhBgh@l lhe c@nby.

a Y@ need io en.d 6ly oce raAadhaar.

a Please lpdate y@rmcbile number and

wllhelp y@ roavailvanoJs s€ruic€s in

--------x--

Manish Jain

Tq ftfu/ DoB:27106/1963

5nq / MALE

8420 4896 5067

IRTT:

{ifua: qq. *. +{,
siq-130, 3 6{ *e
a-5, {q.i({rc E-qrqc
* qrqi, i.{ ii-{rer rrt-
2, tl{ k{rar, Eldvr
ffi,
ffi- 110048

qr{d q(sR

,nak jqlfltt ,t,r,it t

tn qrtm, t-ftq-a'sm I\,IERA AADHMR, MERI PE

&


